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ORDERS BY THE GOVERNOR

———

Postal Registration No. N. E.—771/2006-2008

NOTIFICATION

The 9th March, 2016.

No.LB.26/LA/2016/13.—The Contingency Fund of Meghalaya (Amendment) Bill, 2016 introduced

in the Meghalaya Legislative Assembly on the 9th March, 2016 together with the statement of objects

and Reasons is published under Rule 71 of the Rules of Procedure and Conduct of Business in the

Meghalaya Legislative Assembly for general information.

THE CONTINGENCY FUND OF MEGHALAYA (AMENDMENT) BILL, 2016.

A

Bill

further to amend temporarily the Contingency Fund of Meghalaya Act, 1972.

Be it enacted by the Legislature of the State of Meghalaya in the Sixty-seventh Year of

the Republic of India as follows:-
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Dr.  MUKUL SANGMA,

Chief Minister.

ANDREW  SIMONS,

Commissioner & Secretary,

Meghalaya Legislative Assembly.
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